DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART - II

(General Information relating to Legislative & other matters)

Monday, December 06, 1999/Agrahayan 15, 1921(SAKA)
No. 57

(1) COMMENCEMENT OF THE FOURTH SESSION OF THE SECOND
LEGISLATIVE ASSEMBLY OF THE NATIONAL CAPITAL TERRITORY OF
DELHI.

Members are informed that the Fourth Session of the Second
Legislative Assembly of the National Capital Territory of Delhi
will commence on Wednesday,22nd December,1999 at 2.00 P.M. in the
Assembly Hall, 0ld& Secretariat, Delhi.

(2) ALLOTMENT OF DAYS FOR THE TRANSACTION OF BUSINESS DURING
FOURTH SESSION

The sittings of the [Legislative Assembly for the
transaction of business have been tentatively fixed for 22, 23 and
24 - December, 1999.

(3) TIME OF SITTING OF LEGISLATIVE ASSEMBLY

The sitting of the Legislative Assembly shall commence at
2.00 P.M. and continue till it is adjourned for the day, unless
the Speaker directs otherwise.

(4) NOTICES OF QUESTIONS AND HOLDING OF BALLOT

Under Rule 33 of the Rules of Procedure and Conduct of
Business, not 1less than 12 days clear notice of questions is
required to be given by the Members. Under Rule 36, the Members
can give notice of a maximum of five gquestions in a day (including
Short Notice, Starred and Unstarred Question). 1In case any Member
gives notices of more than five guestions on any day, only his
first five notices will be taken up and the remaining notices
shall be deemed to have been rejected.

{5) ALLOTMENT OF DAYS FOR ANSWERING QUESTIONS DURING THE FOURTH
SESSION (Rule 37)

For the Fourth Session, the days for answering questions by
Ministers in respect of various Departments have been
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set out as under :-

3.No. Departments ' Date of Last date . Date of holding
' sitting®  for receipt ballot for
of Questions determination of
for the priority for
Deptts.in oral answers
Col. 2
1 2 3 4 5
y Administrative Reforms : - .
General Administration, 22.12.99 10.12.99 upto ig-é26gg.M.
Education, Training & 3.00 P.M. e j
Technical Education,
Vigilance, Labour, Higher
Education, Law & Justice,
Development, Land &
Building, Welfare of SC/ST.
. Home, Revenue, Planning, ; : i
Cooperative, Prevention of 23.12.99 14.12.99 upto 14.12.99
Food Adulteration, Jails, 3.00 P.M. at 5.00 P.M.
Services, Transport, Medical
Health & Family Welfare,
Tourism, Election, Irrigation
& Flood Control, Environment
Forest & Wild Life.
- Food & Supplies, Public ;
Relations?pSales Tax, 24.12.99 15.12.99 upto éséézﬁga
Gurudwara Elections, Finance, 3.00 B.M.. . Tt
Urban Development, Social '
Welfare, Employment, Excise,
Industries, Language, Water
and Power. ‘
ITE :-

)

-

Notices of Questions for thes FourthSession will be received with

immediate effect.

A Member may give notices of upto five questions in_a day including

Starred and Unstarred Questions.

Members may kindly note that if notice of any question 1s received
after the last date and time in respect of various departments

vide col. No.3 and 4 given above,

P.M.
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such a notice
disallowed. The time for receipt of Notices

shall stand

shall be upto 3.00
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(5)

(6)

(8)

N

e

Where the gquestion draws a reference to a news item published
in a national or local daily, the guestion, in order to be ad- lssi-
ble, must be accompanied by the relevant clippings of the news
item. The gquestions not accompanied by relevant clippings are
likely to be disallowed.

The clubbing of gquestions will be done in case several notices
of questions on the same subject- matter are received. Notices
of questions subsequently received and repeating in substance
the same subject matter are liable to be disallowed (Rule 31
(vii).

Mmembers are requested to indicate clearly and legibly their
priority in respect of question. If no priority is indicated,
the same will be decided according to the Rules.

Ballot will be held in the room of the Secretary (Room No. 53)
at 5.00 P.M. Hon'ble Members are welcome to participate in the
balloting.

Members may kindly note that notices of questions relating to
day-to-day administration and functioning of Municipal Corporation
of Delhi may not be entertained. The same are liable to be

disallowed under Rule 31 (xiii).

(6) SPECIAL MENTIONS UNDER RULE 287

Members. who want to raise matters under Rule 287 may ~°7
give notice of the same by 11.00 AM on the date the matter is
proposed to be raised. Balloting for fixing inter-se priority
for the first 10 notices will be held in the room of the Secretary
at 11.15 AM on each day. Hon'ble Members are requested to parti-
cipate in the balloting. :

Members are requested to confine the text of the Special
Mention to 10-15 lines only and not to deviate from the original
text while raising the same on the floor of the House. The
matter should relate to only one Department and one issue and
for which the Govt.of Delhi is responsible.

(7) PRIVATE MEMBERS' BILLS AND RESOLUTIONS :

The sitting of the House to be held on Friday, the 24th
December, 1999 has tentatively been allotted for Private Members®
Bills and Resolutions. The notices of Private Members' Bills
and Resolutions will be received uptc 3.00 P.M. on®th December,
1999. The Ballotting for inter-se priority, will be eld on@9th.
December, 1999 at 5.00 P.M. 1n the Room of Secretary. Members
are welcome to participate in the Ballotting.
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(8) PROCEDURE OF NOTICES
(a) Kind attention of the Members is invited to

Rule 265 of the Rules of Procedure and Conduct

of Business in the Legislative Assembly” which '~

reads as _follows : -

(1) Every notice required by =~ thé: Rules:
shall be given in writing ‘addressed

to the Secretary and shall be delivered
in Office during working ‘hours. -

(2) Unless otherwise provided in these
Rules, a notice received in the .nffice
at hours after those specified in the’

- preceding sub-rule shall be treated

as given on the - next opening day."

(b) Every notice should be signed in ink by " the
Member giving the notice, indicating his division
‘number and name € in capital letters and should
be deposited in the Assembly Notice Office.

({c). All notices delivered in the Assembly Notice
Office are date-stamped and the time of receipt
is also indicated thereon.

(a) The Assembly Notice - Office is responsible
for transmission of the notices to the Branches/
Officers concerned without dealy. Members
are, therefore, reguested not to deposit their
notices either at the Table of the House or
with any other Officer/Branch of the Assembly
Secretariat. If any Member does so, it is
not likely to be taken note of.

(e) The hours specified for the receipt of notices
by the Assembly Notice Ooffice are between
10.00 A.M. and 3.00 P.M on the date mentioned
for the same. Notices 1left at the Notice
Office after 3.00 P.M. would be treated as
having been received at 10.00 A.M on the next
working day. This is not intended to preclude
the members from sending notices addressed
to the Secretary by post.

(9) VISITORS GALLERY

Attention of the Members is invited to the directions
- issued by HON'BLE SPEAKER undex Rule 291 of the Rules of
Procedure and Conduct of Business in the Legislative Assembly
with regard to admission to the Visitors Gallery. The direct-
ions inter alia provided that application forms for the
issue of visitors gallery passes must be  submitted Dby 5.00
P.M on the working day previous to the date for which the
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gallery passes are required. For example, applicatibn for

the gallery passes meant for sitting of the House on 22,12.99

'will be accepted upto 5.00 P.M on the earlier day i. e.
*%in21:12.99. . Similarly, applications - for gallery .passes for.... . e

the “subsequent dates would be processed and issued in the

like manner.

The seating capacity in the visitors gallery being
limited, not more than two passes shall be issued to a
member for each sitting. No admission cards for the visitors
Gallery will ordinarily be i1ssued on the same day.

Members are requested to recommend issue of gallery

passes for those visitors whose antecedents are

well known to them.

NOTE

In order to maintain proper decorum in the House,

Members are requested not to bring Cellular Phones,

pagers or other electronic gadgets etc. in the House.
If they are in possession thereof they may kindly
ensure that these are kept switched off while they

are in the House.

In the interest of timely and orderly transaction of
business of the House, Hon'ble Members are requested
to kindly cooperate in maintaining the dignity and

decorum of the House.

S.K.SHARMA
SECRETARY

S



DELHI LEGISLATIVE ASSEBMBLY, SECRETARINE .. . . ...
FOURTH SESSION (WINTER SESSION)

PROVISIONAL CALENDER OF SITTINGS

22 DECEMBER, 1999 WEDNESDAY GOVERNMENT BUSINESS - -

23 DECEMBER, 1999 - THURSDAY GOVENMENT BUSINESS
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